Governme
Department of Law?f!:i‘lamm“ and Kashmir

tice and Parliame
(Power Section) Cuil Se UElanaTaw Affairs,

Jammu/Srinagar,

: Notification
ammu, the 25™ of April, 2018

SRO 195. - In exercise of powe
I_"s .
12 of the Code of Criminal Procedure, Soanr::ea;fm S esacion (i) of sackon

: . 1689, the G
appoint Shri.Ashok Kumar Sharma, Additio ' ovemnment hereby
: , nal Deputy Commussi
be the Executive Magistrate of the first class who shgl exercise ;:T;é Eammu; ::uﬂ;

an Executive Magistrate of the fi : it s i
T rst class within his territorial jurisdiction of Distnct

The Government further in exercise of the powers conf
: X
section (2) of section 10 of the said Code appoint the afnre;;d E:znfuuubt;
Magistrate as Additional District Magistrate, within his temitonial junsdiction of

glsénct Kathua and shall have all the powers of Distnct Magistrate under the said
ode

By order of the Government of Jammu and Kashmir.

Sdl-
( Abdul Majid Bhat )
Secretaryto Government.

NO; LD (P) 2008/Kathu Dated: 25 - 04 - 2018

Copy to the:-
1. Commissioner/Secretary to Government, Revenue Department.

. Divisional Commissioner, Jammu.

2
3. Registrar General, J&K High Court, Jammu.
4. Additional Deputy Commissioner, Kathua. This is with reference to

his letter Nn.RDCKIPSME-‘lBIM dated 06-04-2018.

5. General Manager, Government Press, Jammu for publication in an

extra ordinary issue of the Government Gazette.
6. SRO Section, Department of L,J& PA (w.7.5.C)-

o

[Khurﬁhid Ahmad Bhat)

Deputy Legal Rems mbrancer.
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